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THE CUSTOMS, EXCISE & SERVICE TAX
APPELLATE TRIBUNAL

West Block No.2, R.K. Puram, New Delhi-110066.
Principal Bench, New Delhi

COURT NO. 111

Excise COD Application No. 216 of 2007 and Stay
Application No. 1559 of 2007 in Appeal No. 1939 of 2007

[Arising out of the Order—in—Appeal No. 34/CE/Jal/2007
dated 31/01/07 passed by The Commissioner (Appeals),
Central Excise, Jalandhar.|

CCE, Jalandhar Appellant
Versus

M/s Jagatjit Industries Limited Respondent

Appearance

Shri V.K. Agrawal, Authorised Representative (DR) - for the
appellant.

Shri Ravi Raghvan, Advocate - for the respondent.

CORAM: Hon’ble Shri C.N.B. Nair, Member (Technical)
Hon’ble Shri P.K. Das, Member (Judicial)

DATE OF HEARING/DECISION : 03/08/2007.

FuA OrderNo. 45/ [27076¢ Dated: 3/8/97
S TRy Ovler No- 33//87 £x

"Per. 6'ﬁﬁhﬁalr .. b5h[oFex

Heard both sides and perused record. The delay of 18

days is condoned.




2., Revenue’s-appeal is directed against an order of remand
by Commissioner of Central Excise, Jalandhar. It is being
pointed out by the learned SDR that the Hon’ble High Court
of Punjab has held [Commissioner of Customs, Amritsar vs.
M/s Enkay India Rubber Co. Pvt. Ltd. as reported in 2007-
TIOL-152-HC-P&H-CUS] that the Commissioner (Appeals)

did not have power to remand.

3.  The impugned order is contrary to the judgement of the
Hon’ble High Court. It is not sustainable. It is set aside and
the case is restored to the Commissioner (Appeals) for a

decision on merits. Appeal is allowed.

(Dictated and pronounced in open court)

(C.N.B. Nair)
Member (Technical)

(P.K. Das)
Member (Judicial)

PK




